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13 hrs.

The Lok Sabha adjourned for Lunch till
Fourteen of the Clock

The Lok Sabha reassembled after Lunch
at Ten Minutes Past Fourteen of the Clock.

[MR. DEPUTY-SPEAKER in the Chair.]

MOTION RE: CONTEMPT OF HOUSE
BY SOME VISITORS

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHR1 RAGHURAMAIAH):

I beg to move:
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“This House resolves that the persons
calling themselves (1) Shri Tarachand C.
Shah, (2) Shri Krishna P. Patil and (3)
Shri Gulabrao R. Deshmukh who threw
some leaflets from the Visitors' Gallery
on the floor of the House at 12.25 p.m.
today and whom the Watch and Ward
Officer took into custody immeadiately
have ccmmitted a grave offence and ure
guilty of the contempt of this House.

This House further resolves that they
be sentenced to simple imprisonment till
6 p.m, on Saturday, the 20th Decem-
ber. 1969 and sent to Tihar Jail, Dclhi.”

MR. DEPUTY-SPEAKER : The quesiion
is : ’

“This House resolves that the persons
calling themselves (1) Shri Tarachand C.
Shah, (2) Shri Krishna P. Patil and (3)
Shri Gulabrao R. Deshmukh who threw
some leaflets from the Visitors’® Gallery
on the floor of the House at 12.25 p.m.
todey and whom the Watch and Ward
Officer took into custody immediately
have committed a grave offence and arc
guilty of the contempt of this House.

This House further resolves that they
be sentenced to simple imprisonment till
6 p.m. on Satliirday, the 20th Decem-
ber, 1969 and sent to Tihar Jail, Delhi.”

The motion was adopted.

14.12 hrs,

BIHAR LAND REFORMS LAWS (REGU-
LATING MINES AND MINERALS
VALIDATING BILL—conid.

SHRIMATI ILA PALCHOUDHURI
(Krishnanagar) : 1 would like to make one
point. I want to bring something to the
notice of the House. It is something which
is agitating the minds of the people of
West Bengal. ...

MR. DEPUTY-SPEAKER : We are now
in the minds of the discussion of a Bill.. ..

SHRIMATI TLA PALCHOUDHURI :
1 am not talking about bank robbery, but
| have received telegrams and trunk calls. .

- MR. DEPUTY-SPEAKER : Tt canmot be
raised like that here. Let her do it with a
proper motion.
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SHRIMAT! i1.A  PALCHOUDHUR! -

Cultivators are being kiiled in West Beugal

wiicn paddy is harvested and taken home.

In Burdwan and Midnapore and other
piaces, this has happened. . . .

MR. DEPUTY-SPEAKER: | would
request the hon. Member to do it with a
proper motion,

Now, the hon. Minister.

SHRI JAGANATHA RAO: I am grate-
ful to the hon. Members who took part in
the debate this morning. . ..

ADJOURNMENT OF THE HOUSE—
contd.
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MR. DEPUTY-SPEAKER: The hon.

Member may raise his point after the hon.
Minister has firished his speech.

SHRI SHRT CHAND GOYAL (Chandi-
garh) : May I make one submission?....

MR. DEPUTY-SPEAKER: The hon.
Minister has vielded and I have allowed
Shri -Kiker Singh to make a submission.
Let him make his submission first.
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SHRI SHRI CHAND GOYAL : Usually,
after the lunch-recess, new subjects are
raised, and in the morning you were kind
enough to point out that in the midst of the

debate, it would not be desirable and proper
to raise new issues,

Today is a great day. Guru Teg Bahadur
had laid down his life here in Delhi. It was
an act of supreme sacrifice in the history
of India. We adjourned yesterday when all
the Members had come here and today the
attendance in the House is also thin....

MR. DEPUTY-SPEAKER : [ think Shri
Kiker Singh is going to make the same
cubmission. I have allowed him. Let him
first make his submissions, and then I shall
allow the hon, Member, ‘



